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PRINCIPAL BENCH, NEW DELHI

OA NO. 724 OF 2023

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

IN THE MATTER OF:
BITTU ....APPLICANT
VERSUS
STATE OF U.P. & ORS. ...RESPONDENT(s)
INDEX
S.NO. | PARTICULARS PAGE NO.

RESPONSE TO SHOW CAUSE NOTICE ON
BEHALF OF ADDITIONAL DISTRICT
MAGISTRATE (F/R), GHAZIABAD IN
COMPLIANCE OF THE ORDER DT. 22.01.2026
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL, NEW DELHI

ANNEXURES

COPY OF THE SHOW CAUSE NOTICE DT.
21.01.2026 ANNEXED HEREWITH AS
ANNEXURE R-1.
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3. COPY OF THE LETTER DT. 23.01.2026 ANNEXED
HEREWITH AS ANNEXURE R-2
4. COPY OF THE LETTER DT. 24.01.2026 AND E-

CHALLAN DT. 27.01.2026 ANNEXED HEREWITH
AS ANNEXURE R-3

S. COPY OF THE LETTER DT. 09.02.2026 ANNEXED
HEREWITH AS ANNEXURE R-4
6. COPY OF THE MOM DT. 23.01.2026 ANNEXED

HEREWITH AS ANNEXURE R-5

THROUGH COUNSEL

o

BHANWAR PAL SINGH JADON
COUNSEL FOR STATE OF U.P.
Bhanwar09jadon09@gmail.com| 9639286572

Date: 17.02.2026
Place: NOIDA
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 724 OF 2023

IN THE MATTER OF:

BITTU .... APPLICANT

VERSUS

STATE OF U.P. & ORS. ...RESPONDENT(s)

ONSE TO SHOW CAUSE NOTICE ON BEHALF OF ADDITIONAL

HAZIABAD IN COMPLIANCE OF THE

RESP

DISTRICT MAGISTRATE (F/R), G

ORDER DT. 2901.2026 PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL, NEW DELHI

I, Souvabh Bhott...... aged about %3.. years S/o Shiv. Kumax?.Shama,

presently posted as Additional District Magistrate (F/R), Ghaziabad do hereby

solemnly affirm and state on oath as under:

Deponent in the above captioned matter am fully conversant with

1. ThatI, the

the facts of the case and is competent and authorized to swear the present
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TCSPonse.

]

. That I state that the contents of the response have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

That it is submitted that the Deponent has utmost regard for Hon’ble Tribunal

I

and has complied with all the orders and directions issued from time to time.

4. That upon receipt of the video subsequent to the order of the Hon’ble

Trbunal dated 21.01.2026, a Show Cause Notice No. 1023 dated

21.01.2026 was issued by the deponent to the leaseholder for violation of

EC conditions as per report of Mines Officer, as Joading activities were found

to have been carried out by the Jeaseholder at about 9:30 PM on 02.01.2026.

A Copy of the show cause notice dt. 21.01.2026 has been annexed

herewith as ANNEXURE R- 1.

5. That to the aforesaid show cause notice, the Project Proponent replied vide

letter dt. 23.01.2026. That the reply of the Project Proponent was found to be

unsatisfactory.
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Copy of the letter dt. 23.01.2026 has been annexcd herewith as ANNEXURE

R-2.

6. That subsequently a penalty of Rs. 50,000/- was imposed upon the Project
Proponent vide letter dt. 24.01.2026 as per rules. That the said penalty has

been deposited by the Project Proponent on 27.01.2026.

A Copy of the letter dt. 24.01.2026 and e-challan dt. 27.01.2026 has been

annexed herewith as ANNEXURE R-3.

~

. That the present matter was last listed for hearing on 29.01.2026, wherein the

Hon’ble Tribunal directed as under:

«27. However, before passing any orders against the District Mining Officer,
Ghaziabad and the Additional District Magistrate (F&R), Ghaziabad, notices
are ordered to be issued to them requiring them to show cause as.to Why

appropriate orders be not passed against them by this T ribunal....

39.In view of the facts and circumstances of the case and ‘Precautionary’
Principle embodied in Section 20 of National Green Tribunal Act, 2010,
respondent no. 8 is restrained from carrying out any further mining in the

mining lease site till further orders to the contrary by this Tribunal and the
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Director, Mini

, Mining and Geology, Uttar Pradesh, the District Mining Officer,
Ghaziabad, the District Magistrate, Ghaziabad and the Commissioner of
Police, Ghaziabad are directed to ensure that no mining take place in the

mining lease site and surrounding areas in Ghaziabad.”

8. That it is pertinent to note here that in compliance of the aforesaid order, a
letter dated 09.02.2026 was issued by Deponent to the Jeaseholder directing

to close the mining operation.

A Copy of the letter dt. 09.02.2026 has been annexed herewith  as

ANNEXURE R-4.

9. That further it is relevant to note here that the latest meeting of the Joint Inter
State Task Force was held on 22.01.2026 at 3:00 PM at Conference Hall,
Office of District Magistrate, (North- East) Delhi, under the chairmanship of
Divisional Commissioner (Revenue), GNCTD with respect to-the Table Top
Exercise to deliberate upon the inter-state demarcation between adjoining
districts of GNCT of Dehi and adjoining districts of U.P. to stop illegal mining
in Yamuna river.

A Copy of the MOM dt. 23.01.2026 has been annexed herewith as

ANNEXURE R-5.
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10.That any inadvertent crror that might have occurred was unintentional, and
the undersigned submits an unconditional apology for the same.

11.Hence, the present response is being submitted for the kind perusal of this
Hon’ble Tribunal. It is prayed that the same be taken on record.

e
DEPONENT

VERIFICATION

Verified at GhaZIabadon thJSH' day of February, 2026, that the contents

of the above affidavit from paragraphs 1 to 11 are believed to be true and

correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.

2|2l
DEPONENT
’ aL.C.i( 41.{ EF ViR =i -URE Wi
s L aQe AM/ B
Sn/Sm ....... 5 i}?}\ H'\
Identified by M e
be his/her Affidavit 4% True & Correct Whlch .I\N.r
on veiified and coriect . ' 8
G. 5. Pathak signJT11 igentified B3
Public Notary

Alld., Prayagraj (U.
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CHALLAN
(3relig @9 T YT HH IEANT, I0Y0)

Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

[Challan No.: AKv260004614

Challan Date:27/01/2026

|Assessment Year:2025-2026

Tax Period: ANNUAL

|Name of the Bank:

New Panther Security

Head Description Serial No.| Amount (in Rs.)
085300102010000&S Ramad e fhRAT 3R W Yob 1 50000.00
Totals of the above heads -- 50000.00

]-- ON HAS BEEN DEPOSITED BY THE DEPOSITOR.
(Depositor Remarks->Penalty against night time loading notice)

A SUM OF Rs. 50000.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT TRANSACTION

THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAGFLZLJ4, Scroll Date:-27/01/2026
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39, In view of the facts and circumstances of the case and Precautionary’
Principle embodied in Section 20 of National Green Tribunal Act 2010, respondent no.
8 Is restrained from carrying out any further mining in the mining lease site till further
orders to the contrary by this Tribunal and the Director, Mining and Geology, Uttar
Pradesh, the District Mining Officer, Ghaziabad, the District Maagistrate, Ghaziabad and
the Commissioner of Police, Ghaziabad are directed to ensure that no mining take place
in the mining lease site and surrounding areas in Ghaziabad .”
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OFFICE OF SUB-DIVISIONAL MAGISTRATE (KARAWAL NAGAR)
GOVERNMENT OF N.C.T.OF DELHI
D.C.OFFICE COMPLEX, NAND NAGRI, DELHI-93

F.No./SDM/KN/2025/%9 Dated:o)% /o] (905 ¢

Minutes of meeting on Inter-State Demarcation to stop Illegal
Sand Mining in the Border areas of Delhi & U.P,

Date: 22.01.2026

Time: 3:00 PM

Venue: Conference Hall, Office of the District Magistrate (North-East),
K-Block, Nand Nagri, Delhi- 110093

Subject:-Table Top Exercise to deliberate upon inter-state demarcation
between Adjoining districts of GNCT of Delhi and adjoining districts of
Uttar Pradesh to stop illegal sand mining in the Yamuna River.

The meeting was conducted as per'directions given in Minutes of Meeting
dated 16.01.2026 chaired by Divisional Comimissioner (Revenue), GNCTD and
the Joint Inspection dated 17.01.2026 by Revenue teams of District North-
East, District North and District Ghaziabad, to resolve Jurisdictional ambiguity
and to ensure effective enforcement against illegal sand mining in the Yamuna
floodplain.

After detailed deliberations, the following observations were reiterated and
decisions were taken;

L. It was reiterated that illegal sand mining cases shall not be treated
merely as Kalandara or penalty matters. FIRs under relevant penal
provisions must be registered considering the serious nature of theft of
minor minerals, environmental degradation, and public interest involved.

2. It was further observed that lack of clearly demarcated inter-state
boundaries in the Yamuna floodplain continues to create Jjurisdictional
ambiguity, thereby constraining timely and decisive enforcement action.

3. lnter-state demarcation of the Yamuna river stretch shall be carried out
jointly by District North-East (Delhi), District North(Delhi) and Distriet
Ghaziabad (U.P.).

4. The cost of demarcation, including earmarking and permanent
identification of boundary after completion, shall be borne Jjointly by
GNCT of Delhi and Government of Uttar Pradesh.

R-5
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5. Appropriate and durable boundary-marking indicators/sign boards shall
be installed post-demarcation, for which cost shall be borne jointly by
GNCT of Delhi and Government of Uttar Pradesh.

6. Reconcihation of revenue records of the following villages shall be
completed within one week to identify the arca where demarcation will be
taken up:

1. Village Pur Shahdara (North east District, Delhi)

2. Village Pur Delhi (North District, Delhi)

3. Village Harampur, Tehsil Loni, District Ghaziabad (U.P.)
4. Village Badarpur, Tehsil Loni, District Ghaziabad (U.P.)

Upon completion of reconciliation, demarcation shall commence from
02.02.2026. Demarcation shall be conducted through a TSM Surveyor
and shall be completed within one week.

#. Revenue staff of both Delhi and U.P, districts were directed to conduct a
table top exercise and identify and compare Sizra maps of adjoining
revenue villages and submit findings of table top exercise so that

approximate extent of demarcation exercise may be reached .

9. ADM, District Outer North {Delhi} was requested to take up a similar
demarcation exercise separately with District Ghaziabad and District
Baghpat (U.P) for its respective Yamuna border stretches.

The meeting concluded that imnter-state demarcation 1s mndispensable for
cifcetively curbing ilicgal sand mining and avoiding jurnisdictional disputes. All
concerned authorities were directed to adhere strictly to the timelines decided.

The meeting ended with a vote of thanks to the Chair.

tssued with the approval of the Competent Authority.

Additional District Magistrate
North-East, Delhi

Copy for information and necessary action to:

i. DM, District  Ghaziabad, Collectorate  Compound,  Rajnagar,
GhaziabadUttar Pradesh -201001 0

2. .M., District Collectorate Office, Baghpat, Uttar Pradesh - 250609
3. DCP, North District, Civil Lines, Delhi.
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